
12-37 ̂  hrs. J

Committee or Privileges Second 
Report

SHRI SAMAR GUHA (Contai): I
beg to present the Second Report of 
the Committee of Privileges.
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12.38 hrs.

ELECTION TO COMMITTEE 

National Shipping Board

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
<SHRI CHAND R A M ): I beg to 
m ove:

“That in pursuance of sub-section
(2) (a) o f Section 4 of the Merchant 
Shipping Act, D058, the members of 
this House do proceed to elect, in 
such manner as the-  Speaker may 
direct four members from among 
themselves, to serve as members of 
the National Shipping Board, sub
ject to the other provisions o f the 
said Act.”

MR. SPEAKER: The question is:

“ That in pursuance o f sub-section
(2) (a) o f  Section 4 of the M er. 
chant Shipping Act, 1958. the mem
bers of this House do proceed to 
elect, In such manner as the Speaker 
may direct, four members from 
among themselves, to serve as mem
bers o f the National Shipping Board 
subject to the other provisions of 
the said Act.”

The motion was adopted.

12.39 hrs.

RE. ADMISSIBILITY o f  QUESTIONS

SHRI MOHD. SHAFI QURESHI 
(Anantnag): You have, in your dis
cretion, allowed certain points to be 
raised under rule 377. It is a very 
disturbing, information which has

:-fc -.'I
been given to my by the Parliament 
Secretariat that you have issued ins
tructions to the effect that any ques
tion seeking information with regard 
to minorities, their service conditions 
in the Central Government Depart
ments should not be allowed. This 
is very disturbing and this has come 
to my knowledge for the first time. I 
have been in this House for the last
11 years. Never before has this thing 
happened that even information about 
the service conditions of the minori
ties should not be given. 1 had tabled 
an Unstarred Q. No. 608 seeking infor
mation about the total staff o f the 
Income Tax Department in the State 
of Jammu and Kashmir. I had asked: 
how many are locals and how many 
are Muslims? The Secretariat says 
that it has been directed that it is not 
found possible to admit my question 
as above. Rule 41 clearly lays down 
how a question can be admitted: it 
is about admissibility of questions.
Nowhere do I find that any Member 
o f this House cannot ask a question 
pertaining to the service conditions 
of monorities in the country. I ca’i 
understand, in your secular decision, 
you cannot give information about 
murder of Muslims, murder of Sche
duled Castes or Scheduled Tribes. 
But this information is very vital for 
us because I come from a State 
which, unfortunately, according to
you, has a Muslim majority. I am 
sorry to make out this point. I have 
raised this point because invariably 
I have seen that, whenever I gave any 
question in regard to demolition of
mosque, you did not allow me to
raise the question..........

MR. SPEAKER: I do not think so.

SHRI MOHD, SHAFI QURESHI: 
There was a communal trouble and 
some persons were killed. I have 
given another notice under rule 377 
about a Muslim Sanskrit scholar dy
ing in the Boat Club because he is 
on a hunger strike. You have not 
allowed that. This has confirmed my 
belief—and there is also this confir
mation by your staff—that you w ill 
not allow questions with regard
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[Shri Mohd. Shall Qureshi]
minorities to be raised in this House. 
It is deplorable. I seek your guid
ance on this.

SHRI JYOTIRM OY BOSU: Dia
m ond H arbour): I express my con
cern if  the information that he has 
given is corect. (Interruptions).

MR. SPEAKER: Please hear me
first.

SHRI MOHD. SHAFI QURESHI:
What is the harm if I know this. This 
is a very innocuous information. If 
this is your direction to the secreta
riat, I am sorry, we cannot function 
in this House.

SHRI A. B ALA  PAJANOR: (Pon
dicherry): I am in fu ll agreement 
w ith him. As far as this reply is 
concerned, w e must have a quick 
answer, so that we can ventilate our 
grievances. If tw o weeks are to be 
taken, it w ill be a problem. (Inter
ruptions). On minorities, you cannot 
allow us to put questions! We were 
shocked to read that reply. Under 
what rule has it been done?

SHRI MOHD. SHAFI QURESHI:
You are going against the secular con
cept. I am sorry to say this.

MR. SPEAKER: You have made 
your submission.

SHRI MOHD. SHAFI QURESHI:
I have seen your conduct for the 
last three months. I am sorry, it is 
absolutely communal.

MR. SPEAKER: Don’t be irrespon
sible.

SHRI MOHD. SHAFI QURESHI:
I am not irresponsible. I have seen 
the reality. (Interruptions).

THE PRIME MINISTER (SHRI 
MORARJI D E SA I): May I say that 
there should not be an impression that 
w e would not like any question rela
ting to minorities or o f  an injustice 
t0 them to be brought here. We want 
it to be brought here. I would, there
fore, make a humble suggestion that 
you may reconsider about it. (In ter
ruptions) .

SHRI SAM AR GUHA (C ontai): On 
a point o f  order.

SHRI MORARJI DESAI: In his ex- 
citment, he should not have used 
those words; it is wrong.

MR. SPEAKER: Mr. Qureshi has- 
been persistently saying that I am 
partial, I am communal and, there
fore, I have been ignoring him. I 
think, he is projecting his own mind 
to others. (Interruptions).

SHRI SAM AR GUHA: There is a 
certain procedure, there is a certain 
convention, there is a certain prece
dent. No aspersions should be cast 
on the Chair. Casting aspersions on 
the Chair means casting aspersions on 
the whole House. Therefore, Sir, I 
would request Mr. Qureshi to with
draw what he has said or it should 
be expunged.

PROF. P. G. MAVALANKAR 
(Gandhinagar); On a point of order.

AN HON. MEMBER: Please sit 
down.

PROF. P . G . M AVALAN K AR: 
Let the Speaker call any Member. 
Then I will sit down. Until he calls 
the name of any individual M em ber.. 
(Interruptions).

SHRI MOHD. SHAFI QURESHI: 
Sir, I am very sorry for some words 
which I have used. I air. going to 
withdraw them.

MR. SPEAKER: May I explain the 
position? Under the Constitution, 
certain reservations have been' made 
for Scheduled Castes and Scheduled 
Tribes. Mr. Qureshi’s question com
prised o f  two parts. One was relat
ing to the Scheduled Castes and Sche
duled Tribes. I have allowed that 
portion. Under the Constitution there 
is no reservation for any particular 
community within the reservation. The 
question was about the percentage o f 
a particular community. That ques
tion is not within, either the Rules or 
the Constitution: there is no reserva
tion for any particular area. He is 
asking ‘How many Muslims are there 
in the Kashmir area in' the Income-tax
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Department’. The Income-tax Depart, 
ment applies to the whole of India 
and not to one particular area: in one 
particular area there may be more 
people o f his community and in an
other particular area there may be 
less. Under the Constitution, what 
has been provided is reservation for 
Scheduled Castes and Scheduled 
Tribes and therefore that part of the 
question has been allowed. But so 
far as the other part is concerned, so 
long as there is no reservation for a 
particular community, the allowing of 
a question as to how many members 
o f a particular Community there are 
w ill raise unnecessary communal tan
gles and that is why I have disallow
ed it. So, that exactly is the provi
sion: if you want, you can make a 
rule permitting reservation o f___ (In
terruptions) .

SHRI C. SUBRAMANIAM (Palani): 
It is not the reservation issue he is 
referring to but justice. It is from 
that point of view that some informa
tion was asked. It is not a question 
o f reservation: even without reserva
tion it is expected that some justice 
will be done to the minorities in their 
representation in the various services 
and it is with reference to that that a 
question was asked. There need not 
be reservation as such, but still the 
Member is entitled to know how far 
these minorities are represented in 
the various services and unless there 
is positive prohibition___

" MR. SPEAKER: If it were for the 
whole Department, I would have 
agreed with you, Mr. Subramaniam, 
but the question related to the num
ber of members in Kashmir. If the 
question related to the whole of India 
I can understand.

SHRI Cf  SUBRAMANIAM: If it can 
be. asked for the whole, why not for 
a • part o f it? I would respectfully 
submit that the Speaker may re
consider it.

' sft farfTipr  srcn* (tffTsT) :
m r  srrf s r p m ft  *rrf eft 

f  1

SHRI JYOTIRMOY BOSU: It is 
regrettable that the Governments does 
not maintain figures of minorities in 
employment and I have said 
that many times. I am equally 
anxious that no recruitments have 
been made in the Arm y from these 
minorities in the Foonch area. In the 
public sector undertakings it is Tiext 
to nothing and their representation in 
Government Departments is next to 
nothing. There is no rule also. It is 
regrettable that in the 30 years o f Con
gress rule they have not made any 
provision for minorities— at least for 
giving the figures as to how many are 
employed. Mr. Subramaniam, you 
were in the Government for 30 years 
and this Is the position today.

SHRI C. SUBRAMANIAM: Not giv
ing figures is different from  not com 
ing out with the figures when asked. 
If we have done anything wrong we 
are prepared to admit that we have 
committed a mistake; but to say that 
you won’t give tjie information would 
give rise to a suspicion that something 
wrong has been done.

MR. SPEAKER: My attention was
drawn by the Office to the fact that 
in the past also such questions were 
not allowed. It is on that basis-----

SHRI MOHD. SHAFI QURESHI: 
I come from  Kashmir. We have 
defended India three times against 
aggression. W e can never be com 
munal ___

MR. SPEAKER: I know that you 
have also to defend yourself here.

SHRI MOHD. SHAFI QURESHI: 
I am not ashamed to this. I w ill 
talk for the MuaLms, and with courage 
Don't think___ (Interruptions).

SHRI JYOTIRMOY BOSU: Please 
don’t go by  communities.

MR. SPEAKER: My attention was 
drawn to the fact that in the past no 
such questions were allowed and 
therefore 1 stuck to the precedents. I f



[Mr. Speaker]
you  want the question to be allowed,
I have no objection but because I was 
told that past precedents do not per
mit such questions to be pu t___

'S H R I  VASANT SATHE (A gola): 
Sir, I want a clarification on your lul
lin g -----

SHRI G. M. B AN ATW ALLA (Pon- 
nani): Mr. Speaker, the question of 
past precedents does not arise. You 
know  very w ell there was the 42nd 
Am endm ent Bill and the position is 
that even the Preamble of the Consti
tution has been specifically amended. 
The State now is a secular State. . . .  
(Interruptions) If a question is ask

ed in order to know the situation cor
rectly, even if  there was any past pre
cedent, you ought not to have fo llow 
ed it in view  o f the particular amend
ment carried to the Preamble of the 
Constitution. When a question is ask
ed to know whether the secular nature 
is there in every part o f the country 
and every department, that must be 
allowed. In view  o f that. Sir, this 
question must be a llow ed___ (In ter
ruptions) . I w ou ld___

MR. SPEAKER: I have followed 
your point.

SHRI G. M. BAN ATW ALLA: I am 
very  grateful and thankful to you 
fo r  having followed the point, but 
now  I would request you to act upon 
it also by giving necessary direction 
here and n ow ____ (Interruptions)••*

MR. SPEAKER: Do not record.

Mr. Sathe.

SHRI VASAN T SATHE: Sir. the
question does not relate to reserva
tions. It is not only a question of 
Muslims today, tomorrow, it may re
late to Christians, Parsis and other 
minorities. The point is. if informa
tion it sought about a particular mi
nority or minorities, unless there is a 
bar in our Constitution or rules, it
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should be given, and such questions
allowed. You would be right, Sir, to 
disallowed, if you were to say that the 
Constitution or the rules prevents in
formation being given about this. If 
it does not prevent, then asking infor
mation and seeking information can
not be considered out o f order or
contrary to rules or Constitution and, 
therefore, it cannot be ruled out or dis
allowed. We cannot take recourse to 
any precedent on this because that 
does not come in the way unless there 
is a bar in the Constitution or rules. 
I would therefore, submit that if the 
House or the Members desire to have 
this information and the Government 
is not reluctant to give it, why should 
you come in the way?

MR. SPEAKER: Because of the
precedent.

SHRI VASANT SATHE: I am re
questing you not to take recourse to 
precedents when there is no bar in 
the rules or the Constitution. My 
suggestion is that you may kindly re
consider this and tell this House that 
you would allow these questions and 
have the information given. That will 
satisfy the House.

SHRI C. M. STEPHEN (Idukki): 
Sir, I rise on a point of clarification

SHRI A BALA PAJANOR: On a
point o f order . Let not you be mis
led on this question. The relevant 
rules in the Rules of Procedure are 
quite categorical and there is no pro
hibition that we should not put a 
question on minorities. I f it is a ques
tion on a trivial matter, you have the 
discretion to say that this question 
need not be answered. But to get 
an answer from the office stating that 
it touches something else and con
fusing it with a constitution prohibi
tion, is something which I cannot 
understand; as far as my knowledge 
o f the Constitution goes, I do not find

“ Not recorded
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any such thing. You take Eule 41. 
There w e, shall not put a question if 
it relates to past history. I f  I am 
seeking information regarding how 
many Muslims were employed during 
the time o f Congress rule, you may 
disallow it because the question rela
tes to past history. But if I ask of 
the present and ask how many Mus
lims are there in the Income-tax De
partment in Jammu and Kashmir, 
you cannot prohibit it simply stating 
that it is against the Constitution. If 
you are going to lay it down as a ru'.e, 
a precedent and I do not thing there 
is any precedent also, it is not correct. 
I f they have committed some mistake 
in the past, it is not that we should 
follow  it. It is there very clear in 
Rule 41. But if you rule it out like 
that, we will be put into trouble and 
in future We will not be able to put 
questions on these matters.

SHRI C. M. STEPHEN: A ny ques
tion with respect to a matter on which 
the Government o f India I s  answer
able is permissible. I understand you 
as giving a ruling that a question 
concerning the Backward Classes is 
not a matter on which the Govern
ment of India need answer under the 
Constitution. I would only submit. . . .

MR. SPEAKER: No such ruling has 
"been given.

SHRI C. M. STEPHEN: That is
how I understood y ou . . . .

MR. SPEAKER: No, no. Not at 
all. I have not given any ruling 
whatsoever.

SHRI VASANT SATHE: He has
only expressed and not ruled.

SHRI C. M. STEPHEN: What exac
tly  is the position? That is how I 
understood. If that is so, questions 
of reservation for Backward Classes 
can be a Government of India mat
ter under Article l6 (4) as also Arti
cle 340. Under both these Articles 
there can be a reservation for Back
ward Classes. The State can make a

reservation for Backward Classes and 
under Art. 340 a report can be prepar
ed and presented in the House. To 
that extent, reservation for Backward' 
Classes is a matter on which the Gov
ernment of India can be answerable 
and a question with respect to it cati' 
be put and they have to answer it?

PROF. P. G MAVALANKAR; We 
have heard a number of points o f 
view, and in response to a number of 
points of view expressed here, the 
hon. Prime Minister has Eone on re
cord a little while ago that the Gov
ernment will have no difficulty what
soever in providing such information 
as is available with them on these 
matters. Therefore, I see your point 
that past precedents are so far keeping 
you away from allowing these ques
tions, specifically with regard to re
servation. My point is. . . .

AN HON. MEMBER. A lame excuse.

PROF. P. G. M AVALANKAR: and 
my submission is: would it not be 
possible for you to reconsider the 
matter in the context of experience 
gained so far and so broad-base the 
Speaker’s directive and the Lok Sabha 
Secretariat rules in the matter that 
instead of your saying ‘No’ at this 
stage, let the question be passed on 
to the government and wherever the 
government have information, they 
pass on that information to the House, 
and where they have no information, 
they will say that they have no in
formation . . . .

SHRI O. V. ALAGESAN rose—

MR. SPEAKER: I am on my legs. 
Mr. Tyagi you also please sit down.

I have now understood all the 
points. Various representations have 
been made. Very important repre
sentations have been made. Until the 
views of the House are expressed, I 
must go by the precedent. Now that 
the views have been expressed. I 
will reconsider the matter because
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[Mr. Speaker] '
views have been expressed in the 
matter. Attribution o f any motive ifl 
w holly im proper because I have been 
guided by  the precedents. The prece
dents have been brought to my notice 
and the precedents have been created 
at a tim e when my friend here was a 
member o f the Council o f M inisters.. .  
(Interruptions) During the time when 

he was a Member of the Council of 
Ministers this precedent was laid 
down saying that such questions 
should not be allowed. That is the 
precedent. I am guided by the pre
cedents and normally they are bind
ing.

SHRI C. M. STEPHEN: Precedents 
are laid down by the Speaker and not 
by the Council o f Ministers.

MR. SPEAKER: That is w hy I said 
‘at that time’. Now that you have ex
pressed your opinions, I, for one, have 
absolutely no objection. For that 
matter, for your information, I may 
tell you that I myself belong to a 
backward class. Therefore do not be 
under that impression. Mr Qureshi 
thinks he is having the monopoly of 
belonging to backward class; he is 
not; I am not going to allow him that 
monopoly. I also belong to the back
ward class.
13 bra.

SHRI SOMNATH CHATTERJEE 
(Jadavpur): You are good enough to 
observe that you w ill re-consider it.
I w ill just take only one minute. You 
said that if the question was put with 
regard to the minorities o f the entire 
service you w ill alow it. but if the 
question is with regard to a part of 
the country, then you would not allow 
it. It is a very sensitive subject and 
I would request you to reconsider it 
and you should not be bound by pre
cedents.

iTOTgT 3ft, 1 TOT 
I

13.02 hrs.
The Lok Sabha adjourned for lunch 

till Fourteen o f the Clock.

The Lok Sabha re-assembled after 
lunch at five Minutes past fourteen 
of the Clock.

[Mr. Deputy Speaker in the Citair]

MATTERS UNDER RULE 377

(i) Impending closure op Patna- 
Chunar Commercial Steamer 
Service.
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